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 CORRECTION  OF  ANSWER  TO  UN-
 STARRED  QUESTION  No.  3533, DATED  +12-4-1966,  REGARDING
 PROCUREMENT  OF  PADDY  AND

 RICE
 The  Minister  of  State  in  the  Minis-

 try  of  Food,  Agriculture,  Community Development  and  Cooperation  (Shri Govinda  Menon):  For  the  reply  giver to  Unstarred  Questin  No.  3533,  ans.
 wered  on  the  l2th  April,  +1966,  the
 following  may  be  substituted:

 “(a)  During  the  period  from  De-
 cember,  965  to  February 966  the  Food  Corporation  of
 India  purchased  a  quantity  cf
 265  tonnes  of  rice  in  Mannar-
 gudi  and  70  tonnes  of  rice  in
 Thanjavur  area  from  the
 millers,  No  paddy  was  pro-
 curred  from  the  producers  in
 these  areas  and  there  was  no
 delay  in  making  payment
 for  the  purchase  of  rice  men-
 tioned  above.

 (b)  to  (d).  Do  not  arise.”

 2.2i  hrs.
 CALLING  ATTENTION  TO  MATTER
 OF  URGENT  PUBLIC  IMPORTANCE
 THERMO-NucLEAR  EXPLOSION  BY  CHINA

 Mr.  Speaker:  I  have  received  .  cal-
 ling-attention-notice  about  the  explo-
 sion  of  a  nuclear  bomb  by  China,  and
 I  have  admitted  it.  Shri  Kamath
 might  read  it  out  now.

 Shri  S.  Mt  Banerjee  (Kanpur):
 What  about  the  one  relating  to
 power  shortage?

 Mr.  Speaker:  I  can  admit  only  one
 calling-attention-notice  today.  I  sh’  \!
 admit  the  calling-attention-notice  re-
 lating  to  power  shortage,  for  tomor-
 row.

 Shri  Harish  Chandra  Mathur
 (Jalore):  When  you  admit  calling-
 attention-notices,  at  least  those  over-
 sons  who  are  interested  should  be
 informed  about  it.

 Mr,  Speaker:  There  is  stili  time.
 The  hon.  Minister  has  asked  for  some
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 time.  I  shall  inform  al]  the  hon.  Mem- bers  concerned.
 Shri  Harish  Chandra  Mathur:  If the  hon.  Ministers  are  asking  for  some

 time,  then  what  is  the  sense  in  asking for  calling-attention-notices  to  be
 taken  up  here?  I  have  a  particular Point  to  make,  on  this  issue,  if  you,  Sir, would  permit  me.  On  this  calling-at- tention-notice,  as  a  matter  of  fact
 yesterday  I  saw  you  also.  I  seldom
 like  to  go  and  ask  for  this  calling- attention-notice  or  that  calling-atten-
 tion-notice  to  be  taken  up.  We  have
 been  feeling  quite  exercised  about
 this  matter.

 We  gave  notice  of  a  calling-atten-
 tion-notice  regarding  this  particular
 matter  when  the  information  was
 furnished  by  the  USA,  and  we  wanted
 it  to  be  discussed  at  that  time,  and  we
 wanted  that  our  Government  should
 have  reacted  to  it.  We  wanted  that
 the  Government  should  register  their
 Protest  against  it  even  earlier.  But
 we  were  denied  of  that  opportunity
 by  our  not  having  been  pecmitted  to
 raise  it  by  way  of  a  calling-attention-
 notice.  Therefore,  it  ig  only  natural
 that  we  feel  excited  about  it.

 Even  for  this  post-mortem  sort  of
 thing,  for  which  we  have  given  a  cal-
 ling-attention-notice,  we  do  not  know
 what  has  happened  to  our  notice,  and
 you  are  asking  Shri  Kamath  now  to
 read  out  the  notice.  What  is  the  pract-
 ice  followed?  If  you  have  admitted  it,
 and  if  the  Government  have  intimat-
 ed  to  you,  then  there  must  be  some
 uniform  rule  about  it.

 Mr.  Speaker:  There  is  a  uniform
 rule,  and  we  are  following  it  always.
 The  hon.  Member  has  unnecessarily
 made  that  complaint.  Of  coure,  no-
 tices  had  Seen  given  earlies  and  I
 had  disallowed  them,  decause  I
 thought  that  there  was  nothing  that
 we  could  do  here.  Shri  Harish
 Chandra  Mathur  has  also  written  to
 me  this  morning  that  now  this  would
 be  a  post-mortem  examination.  But  I
 do  not  think  that  even  if  we  nad  ex-
 amined  it  earlier  during  its  life,  when
 the  earlier  notice  was  given,  we  could
 have  prevented  it.
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 Shri  Hari  Vishnu  Kamath  (Hosh-
 angabad):  It  should  be  discussed  now.

 Mr.  Speaker:  It  is  only  now  that  we
 can  take  it  up.  I  have  received  Shri
 Harish  Chandra  Mathur’s  calling-at-
 tention-notice  also  and  I  ‘ave  ad-
 mitted  all  these  notices.  I  am  going
 to  inform  alj  the  hon.  Members  con-
 cerned.  The  hon.  Minister  may  make

 the  statement  at  4  p.M.  Mcanwhile,
 I  have  included  the  names  of  the
 Members  on  the  earlier  calling-atten-
 tion-notices  also  on  this  notice,  and
 the  names  have  been  clubbed  on
 this.

 Shri  Hari  Vishnu  Kamath  :  I  call
 the  attention  of  the  Minister  of  Ex-
 ternal  Affairs  to  the  following  mat-
 ter  of  urgent  public  importance  and
 request  that  he  may  make a  state-
 ment  thereon:

 “The  explosion  of  a  thermo-
 nuclear  bomb  by  China  and  the
 reaction  of  the  Government  of
 India  thereto.”.

 The  Minister  of  State  in  the  Minis-
 try  of  External  Affairs  (Shri  Dinesh
 Singh):  With  your  permission,  Gov-
 ernment  would  like  to  make  tne  state-
 ment  at  four  o'clock.

 Mr.  Speaker:  The  hon.  Minister
 wants  time  up  to  four  o'clock.  So,  I
 shal]  fix  it  up  for  four  o’clock.

 Shri  Hari  Vishnu  Kamath:  P‘easc
 fix  #  a  little  later,  because  you  have
 called  a  meeting  of  the  committee  at
 3-30  P.M.

 Mr.  Speaker:  Shall  we  make  it
 4.30  p.m?  At  3.30  p.m,  there  is  a
 meeting  that  I  have  got,  and  most  of
 the  Members  will  be  there.  Shall  we
 make  it  4-30  p.m.  or  5  P.M.?

 Shri  Harish  Chandra  Mathur:  Let
 it  be  at  5  p.m.
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 Shri  Vasudevan  Nair  (Ambaia-
 puzha):  Let  it  be  at  5  p.m.

 Mr.  Speaker:  Al]  right,  we  shall
 take  it  up  at  5  p.m.

 Shri  Harish  Chandre  Mathur:  What
 I  could  not  appreciate  was  this.  You
 say  that  if  you  had  admitted  it  earlier,
 it  would  not  have  stopped  this  explo-
 sion.  Do  we  take  up  calling-attention-
 notices  on  such  matters  only  when
 they  will  stop  something  or  are  we
 just  inviting  the  attention  of  Govern-
 ment  to  that  matter  go  that  thereby
 we  would  be  enabled  to  register  our
 protest  in  that  matter?  That  is  far
 more  effective.  What  is  being  done
 elsewhere?  How  are  we  going  to  stop
 things  from  here?  Are  we  going  to
 do  it  now?

 Shrimati  Savitri  Nigam  (Banda):
 I  am  also  of  the  opinion  that  if  you
 had  given  us  time  to  discuss  this
 matter  here  at  that  time  by  accepting
 our  call  attention  notice,  we  would
 at  least  have  created  public  opinion
 against  it  and  would  have  informed
 those  countries  who  are  friendly  with
 us  by  our  discussion.  I  am  sure  we
 would  have  made  an  impact  on  China
 as  well,

 Mr.  Speaker:  Very  well;  both  agree
 there.

 The  Minister  of  Food,  Agriculture,
 Community  Development  and  Coope-
 ration  (Shri  C.  Subramaniam):  At  है
 pm.  there  is  a  halt  an  hour  discus-
 sion,

 Mr.  Speaker:  All  right;  at  4°30  P.M.
 this  will  be  taken  up.

 Shri  Hem  Barua  (Gauhati):  May  we
 know  the  names  of  the  Members  put
 down  in  that  notice?

 Mr.  Speaker:  We  will  put  it  on  the
 notice  board.  Members  might  also  be
 informed.


